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O R D E R 

 

PER V. DURGA RAO, JUDICIAL MEMBER 
  

 These appeals by the Revenue are directed against the order 

of Commissioner of Income Tax (Appeals)-1, Visakhapatnam, 

dated 25/10/2019 for the Assessment Year 2011-12. 

2. These two appeals originally filed by the department. The 

Registry has noticed that there are some defects and accordingly 

defect notice was issued to rectify the defects.  Subsequently, the 

revenue has filed again complete list of documents complaining 

with the defect notice given by the Registry.  The Registry after 
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receiving the papers from the department again separate appeal 

numbers have been allotted.  When these appeals are taken up for 

hearing, the Revenue has brought to our notice that these appeals 

are numbered twice by the Registry and submitted that no 

adjudication is required and also submitted that these appeals 

may be treated as withdrawn. No objection from the other side. 

3. In view of the statement given by the ld.DR, these appeals 

are dismissed as withdrawn. 

4. In the result, both the appeals filed by the Revenue are 

dismissed as withdrawn.  

Order Pronounced in open Court on this 23rd day of Nov., 2020. 

   Sd/-      sd/-    
   (D.S. SUNDER SINGH)                 (V. DURGA RAO)    

Accountant Member                 Judicial Member 

        

Dated:23rd November, 2020. 

vr/- 

Copy to: 
1. The Assessee - Sri Ravi Venkateswarlu, D.No. 48-3-6, 

Keethi Enclave, Sree Nagar, Visakhapatnam.    

2. The Revenue – ITO, Ward-1(4), Visakhapatnam. 
3. The Pr.CIT-1, Visakhapatnam.       

4. The CIT(A)-1, Visakhapatnam.             

5. The D.R., Visakhapatnam. 
6. Guard file. 

                      By order 

 
           

 
        (VUKKEM RAMBABU) 

Sr. Private Secretary, 
ITAT, Visakhapatnam.  


